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AjMt Singh Chnudhary, aged
47 rnara, son of Late shri
S4>. Chaudhary, Additional
Superintendent of police,
Hoehangabad, Bistriot Hoshangabad,
reeident of COBmd.aal^er
Colony, Roshangabad, Blstrict
Hoshangabad (M?}.

V e r s m s

union of India,
thrTotigh the secretary.
Ministry of Rome Affairs,
worth Block, Wew Delhi.

2. State of H.P .^through
t^e principal Secretary,

Knntralaya,
Vallabh Bhawan, Bhopal

^i A.K. Singh,
Commandant, facial Armed
^ce, shivpurl, Mstrict
Wypuri (M.P.).

4. shri 6.S* Porus, superintendli
of Police, Morena, X>lstrict
Morena (M.P.).

5.
superintendent

?fv ?' .^i^n^arh. District7ikamgarh

6. R.B. Shar^, Superintendent of
police, shahapur. District
Shajapur

7. Shri R.L. Borna,
Trrfnlng

8.
superintendent of Police, Panna,

District Panna (M.P.).

9. M.S. To^, Comniandant,
gp^al Med force, Guna,
District ̂ na <M4».).

' ji.

Applicant
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Shri s* Nag^ £or the applicant*
N^e for the respondents*

Cor am s

Hon'ble shri Jastice N.N. singh - Vice Chairman*
Hon'ble shri R*K* Upadhyaya - Meaiaer (Admnv*).

ORDER (oral)
(Passed on this tbe iotn day of January 200S)

in this case the applicant has claimed the

following reliefs t-

"i) The Hon'ble Tribunal may be pleased
to declare that the action of the
respondents Ho* 1 and 2 in failing to
consider the case of the applicant

j  for appointment to IPs by proraoticm
with effect from 1996-97 is per se
illegal•

ii!) The Hon'ble Tribunal may be pleased to
direct tl» respondents to convene
Review selection Committee under
Regnlatlon 5 of the Regulations of
1955 to consider the case of the

^  applicant and grant him appointment
to IPS with effect from 1996-97, but
not later than 07/©3/l997 when his
immediate Junior was appointed*

m

iii) The Hon'ble Tribunal be pleased to
grant all cc^equential service
pecuniary benefit to the applicant
in view of the aforesaid reliefs*

Iv) The Hon'ble Tribunal be pleased to
dir

\ L
r\ ^I r

ect the respondent Ho* 1 to assign
the year of Allotment to the
applicant in the IPS higher than the
year of Allotment assiged to immediate
junior to the applicant Shri a •K* sine
as a necessary consequence to the
aforesaid relief."

stated by the learned counsel of the

applicant that the applicant's seniority was revised in
consequence to order of Madhya Pradesh Administrative

Tribunal, Bhopal Bench in ta Ho* 1197/88, dated 02/l2/l997
(Annexure A-2)* The applicant was allotted seniority in
permanent cadre of state Deputy superintendent of police
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as OS 01/04/1997 at serial No* 17>a below Sbri 9«D* Lakhanl

and just above shrl ved Prakash sharma at serial. No* 18*

The claim of the learned counsel of the aipplicant is that

the applicant has not been considered for promotion to

Indian police service from state police service officers

Cadre in the year 1996* It is claimed by the learned

counsel of the applicant that inspite of promoticss of

private respondents No* 3 to.9 the applicant's case was not

c^sidered by holding a review SPC on revision of his

seniority* It is therefore claimed that the respondent No*

1 and 2 be directed to hold a review DPC for c(wisiderati<xi

of the appointment to Indian police Service not later

than 07/03/1997 when his immediate junior was appointed to

the IPS*

3* The respcmdent No* 2 have stated that the

applicant was at lower position in the gradation list until

0l/08/l998 (when the order of revisicm of his seniority was

issued)* Therefore his name was not included in the zone of

consideration during the year 1996 and 1997 for the prorao-

ti<xi into the Indian police Service from the state Police

Service*

After hearing the learned counsel of the

applicant and after perusal of the records* we are of the

view that the applicant's case for promotion to IPs should

have been considered by a review selection coranlttee after

the seniority of the applicant was restored by order dated

01/08/1998 (Annexure a-3)* There is nothing on record to
suggest that the consideration of the applicant was not

warranted for the year 1996-97 particularly when his junioj
have been promoted by a selection ccmmaittee of the year

 junior persons have been iapleaded as respoadsB



* 4 *

ofIn this OA. Dsnlal Itba right of consideration of the
applicant It appears deprives him of full benefit of
the order restoring his seniority in the state police
service. In view of the facts of this ease the respondent
No. 2 Is directed to take steps for Initiation of conside
ration of the applicant for promotion to IPs from the
state Pdlce Service from the date when his junior has be
en promoted to IPs. The respondent No. 2 may ensure that
the directions are compiled within a period of 6 months
from today. In case the selection committee finds the
applicant suitable for promoUon to the IPs In the year 1996
from the date when his juniors were promoted to ip^he may
be allowed all consequential benefits within the said
period of 6 months e

5- in view of our direction In the preceding
paragraph^thls application Is disposed of without any
order as to cost.

(ReKe UPADHYAYa)
member (a) (N.N. SINGH)

VICE chairman

•:
SJiJJ f&TcT:—

(i) 331 UK sraiw?
-----

(3) . <-W ' C_5
5£3ro4i3

anETissas tbi4<4i^ gsj 1\ ™
\Cxl^ Uq^fCJLuq

iSUK?'

•  '




